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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 485/2024

IN THE MATTER OF:

DR. AJAY KUMAR & ORS. APPLICANT(s)
VERSUS
UNION OF INDIA& OTHERS ... RESPONDENT(s)
INDEX
S.No. PARTICULARS PAGE NO.

1. REPLY ON BEHALF OF RESPONDENT NO. 3IN
COMPLIANCE OF THE ORDER DT. 06.11.2024
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL

ANNEXURES

2. COPY OF THE LETTER DT. 25.10.2024
ATTACHED HEREWITH AS ANNEXURE A-1

3. COPY OF THE REPORT DT. 29.01.2025
ATTACHED HEREWITH AS ANNEXURE A-2

4, COPY OF THE LETTER DT. 25.02.2025
ATTACHED HEREWITH AS ANNEXURE A-3

THRWNSEL
BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR STATE OF U.P.
EMAIL- bhanwar09jadon@gmail.com

DATE: 26.02.2025
PLACE: Jhansi
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 485/2024

IN THE MATTER OF:
DR.AJAYKUMAR & Ors. aviensssseas APPLICANT(s)
VERSUS

UNION OF INDIA & OTHERS veeer.. RESPONDENT(s)

REPLY ON BEHALF OF RESPONDENT NO. 3 IN COMPLIANCE OF
THE ORDER DT. 06.11.2024 PASSED BY THE HON’'BLE NATIONAL

GREEN TRIBUNAL
L .. 3.8 Shen tie_ ......... aged  about .24.... years Slo
LRMoshends Rlo..... §adthiol, Maheyeddea

Officer, Jhansi, do hereby solemnly affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case and is competent and authorized to swear the

present reply.

. That I state that the contents of the reply have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge

and nothing material has been concealed thereform.
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3. That, in the present matter, the Applicant has made an allegation about
illegal cutting of hundreds of trees in the proposed Prakhandiya park and
illegal construction of nursing home, pathology, commercial medical

stores and residential constructions therein.

4. That the above captioned matter was last listed for hearing on 06.11.2024,
whetein the Hon’ble Tribunal directed as under:
“2. Learned Counsel appearing for Respondents No. 2, 3 and 5 to 10 seek
four weeks’ time to file the reply. It will be open to the other respondents

also to file their response within the same period.”

5. That it is pertinent to state that a letter dt. 25.10.2024 was written from the
office of the Regional Forest Officer, Jhansi to the Deponent. That the said
letter states that the investigation of the said site was conducted on
25.10.2024 by Shri Pradyumna Singh Bhadauria, Forester, Forest
Department, Jhansi. The findings of the investigation are as follows:

e That the said land is under the jurisdiction of the Municipal
Corporation, Jhansi. As per the official records of thé Forest
Department, the land is not classified as forest land.

e No department or institution has obtained permission from the
Forest Department for tree felling at the said site.

e Tree felling has been found at the said site, and appropriate

’6‘?‘ departmental action has been taken.
//é-, A Copy of the letter dt. 25.10.2024 has been attached herewith as
*%a%, ANNEXURE A-1.
ad. No
ﬁ\a_ 6. That furthermore, a report df. 29.01.2025 was provided from the Office of
OF .

the Regional Forest Officer, Thansi to the Deputy Divisional Forest Officer,
N .

Jugal émshor Tripathi !

(). JHANSH(U.P.)
Regd. No.-47 (29) 14

That the said report details the investigation conducted on
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25.10.2024 upon the illegal tree felling near Medical College Pahariya,

along Karguwan Ji unpaved road. That a Revza tree with a girth of 0.58

meters and valued at 97 units was found felled at the said site. The felled

ed at the Commissioner’s Nursery by the
an H-2 Case No. 24/2024-25 has

wood has been collected and stor
concerned officials. That subsequently,

been registered by the Beat In-Charge Shri Manoj Srivastava, Forest

Guard, under the provisions of the Uttar Pradesh Tree Protection Act, 1976

on the same day. That the accused in the said case is unidentified and

investigation is going on under the supervision of Shri Pradyuman Singh
Bhadauria, Forester, Forest Department, J hansi.

A Copy of the report dt. 29.01.2025 is attached herewith as ANNEXURE

A-2.

7 That a letter dt. 25.02.2025 has been written by the Deponent to the
Additional Municipal Commissioner, Municipal Corporation, Jhansi. That
vide the said letter it has been requestéd to the Municipal Corporation to
provide a clear report on this matter, else, necessary actions will be taken
by the Forest Department against the Municipal Corporation under the
provisions of the Uttar Pradesh Tree Protection Act, 1976.

A Copy of thé Letter dt. 25.02.2025 has been attached herewith as

ANNEXURE A-3.

8. Hence, the present reply is being submitted for the kind perusal of this

7 T . Hon’ble Tribunal. It is prayed that the same be taken on record.
Ju '
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VERIFICATION
Verified at _"Thans) on this 24 ""day of February, 2025, that the

contents of the above affidavit from paragraphs 1 to 8 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

Bﬁﬁ;}:m

i G
ﬁﬁaq m"ﬁ I

false and nothing material has been concealed therefrom.

A N
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ANNEXURE A-2
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